IN THE CENTRPAL ADMIIIISTFATIVE TFEIBUNAL, JATIPUR RENCH, JAIFUER.

Pzviaw AleluuLluH 110.320/96 Date of order: 16.2.1996

J"C,OFI T12/a3 W)P |
radhan

Yogzshwar Daya

Applicant
Vs.

Union of India & Ov

m

: Feapondeznta
FEF HOI'ELE MF.O.F.ZHAFMA, DMINISTFATIVE MEMREEF.

In thiz Pzview Application, Shri Yogeshwar Daval Fradhan
haz praysd that the order Jdatzd 3.6.1996 passed by ithe Trikunal
in O.RAM0.72/92, Yogeshwavr Dayal Przdhan Va. Union of India &

Orz, mway he recalled and the 002 may be heard afresh and

oy

Aecided on merit.-. .
2. After going through the FPe2view Application and the othsr
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rial on record, we ave <f thz view that the Feview

Application can be dizposzsd of by civculation without fizing
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any hearing, It is, itherefors, bzingy dispossd of accordingly.
. In OA No.72/93, the applicant had prayed that the order
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1.2,22 ky which hie services had been tcerminated may be

i

Aat e
quashsd, ths applicant may bs veinziated in s=rvice, the
rezpondents may be dirvected Lo regularise the services of the

applicant €vom the Jdabts of his initial appointment with all

conseqgquential kbenzfits and that the vezpondents may ke divectsed

-

to zzzign appropriates seniovity to the applicant on the pozt of
Hindi Typizt. On the dat: <of heaving, namely 2.6.96, on which
Aate the Q0.2 came up for hearirny as per Curn, none wagz pre3cent
on behalf of the applicant. The counssl fovr the reapondents was
heard and the matsvial on record was  Jgone  through. The
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application was therzafiter disposed of by an ordsr pronounced

—

in the opsn court on the zanse Jdate.

4. Aftev the applicanit's szrvices, who had besn appoints
az Typizt in the All India Pzdio, had hesn terminated vides
order dated 1.2.1992, the Tribunal had staj;2d the operation of
the aforezaid order by  dizsuing  an  inkterim  Jdivection on

2.2.1993, Whilz dizposing of the 0.3, the Trilbunal had taksn
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note of the fact that in sccordance with the Scheme: formulated
by the Deparvtment of Perszonnsl & Training, vide ites O.M dated

2.2.1993 which was placed a2 Annz.Fl to the reply to the
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Additicnal Affidaviit £iled on kehalf of the respondents, on the

applicant's pa
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vizits test conducied by the Staif
Selzction Commiszion, the applicant had heen regularised in the
post of Hindi Typizt. Therefore, it waz held by Ehe Trikbunal

that &ll praverz mads by the applicant in the 0.A had hecoms
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infructuous, =xcept the one relating Lo his

eJard to seniority, the Tribunal noted

Training, Govi. of India, that regularisation of =2d hoo
employesza liks the applicant will talke plac: from the dates of
Azclavation of the vaenlt of the speocial gqualifying zxamination

Staff Selecition Commission for

BN

which waz to be conducted by th

the purpose. The Tribunal, accordingly held that it was in

accordance with the Schemez that the sevvices of the applicant

had besn regulavized wos.f. 6,10.94, which was the Jdatse of

claration of the resuli of ithe spscial qualifying examination

|
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conducted by the Staff Zelection Commizzion. The Trikbunal,

therefore, held that the applicani wonld not ke entitled to
appointmant on 23 hoco kaszis, and that his senicricy would be

5. In the Peview Application, the applicant haz stated that

the matter czame: on che Board all of a sudden on 3.6.96 on which

dat

the counsel for th: applicant 4id not appsar. On account

i

of the nonappfarvance of the counssl for the applicant, an ex
parts order waz passed vesulting in the position that the
applicant's szrvices stood regularized woe.f. 6.10.22 and |
érvices rendered 2ince 2.1.92, althowgh on ad hoco hasis,
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ware not counted for the purpose of fenicrity. According to the
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applicant, it iz the ttled pozition of law that if any
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incumbent, although appointed on  ad hoc bLasis, but after
undergoing a vegular mede of vecruitment/zelection is declares
confirmed on the =aid post on account of his ;assinq the
departmental /sp=cial selection zraminaticon, ete, his  past
services renderzd on ad hos haziz arse liable to be counted for
the purpoze of Jdetermining his seniority. The applicant has
added in the FReview Application that he haz placzd on record
two judgments passed Ly the Trikbunal and alzo certain ather
judgments .passec Ly the Hon'ble Supreme Court. However, on
account of the nonappearance of the couns:l for th: applicant,
"because thers was no dazte given that the matbsr will be listed
on such date", ths ccunszzl could nob avgue the matter on kehalf
of the applicant. He has accordingly praysd that the ovder

dated 2.6.2¢ may be recalled and the matter may be heard

G. We have carefully conzidered ths matter. The matter came
up Lfor hearing az par turn on 2.6.%6, in accordance with the
procedure followed by the Trikbuanal snd that 1laid down in the
Ce

rative Tribunal Fules of Practice, 1993, On
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that date the G.A waz disposed of after going through the
pleadings of ths =zpplicant =22 <contained in thz 0.2 and the
annexzurss  thersto, the veply of ithe vespondents and other
documents on record az also the oral arguments put forward by
the counsel £or the respondents. Thers was thus no irrsgularity

coming up for hearing on
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in the proceds
3.6.96 and the Tribunal taking it up £or dizposal on that date.
7. As to the other averments'in the Feview Application, the
Tribuna had c=refully conaidered  the material on record
including the Scheme formnlatsd Ly the respondsntz regarding

ularization of ad hoc employzzs and had Gl
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that seniority teo the applicant would ke available from the
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ate on which the result
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to be pazzed by the applicant w

or of the Hon'ble Suprems

ha
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hes annzxzd copy of zny 3uch judgmenkt with the 0.A. There
wag, therefore, no material or Judgment relied uvpon by the

applicant which had remained to bs conzidered by the Tribunal

[

while dispocsing of the "O.A. There is, itheorefors, no ground for
raview and reczll of the order passed on 2.6.1296. The grounds

o not £all within the
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gcops of Order ZX¥NVII Puls 1 of the Cods of Civil Procedure.

The Peview Application ig accordingly dismissed. B
By circulation.

ey

(Ratan Prakash) (0.P.Shatma)

Member (Judicial) " Member (Administrative).



